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iTHE PUNJAB SUPPRESSION OF INDECENT
- ADVERTISEMENTS ACT, 1941. 4

Punias Act No. VII or 1941,
[Received the assent of His Excel'ency the Governor-on the
3rd April, 1941, and was first published in the Govern-

ment Gazette (Extraordinary), Punjab, of the 30tk
April, 1941]. > of the

1 2 3 ) 4
_Year No. Short title Whether repealed or otherwise
affected by legislation
1941 .. | VII | The Punjab Suppres- Amended by the Adaptation of

sion of Indecent Laws Order, 1950

Advertisements Act,

1941 Alrgg‘?ded by Punjab Act XXV of

2

Amended by the Punjab Reorgani-
sation (Chandigarh) (Adaptation
of Laws on State and Concurrent
Subjects) Order, 1968

An Act to suppress Indecent Advertisements.

IT is hereby enacted as follows :— - .

1. This Act may be called the Punjab Suppression of Short title. -
Indecent Advertisements Act, 1941. . :

2. For the purposes of this Act any advertisement Interpretation.
relating to syphilis, gonorrhoea nervous debility or other
-complaint or infirmity arising from or relating to sexual in-
tercourse shall be deemed to be printed or written matter of

an indecent nature. . ) . _ '
3. (7/) Whosoever affixes to, inscribes or stencils on P;ggsc:g;ngﬂaaﬁitilil;g

any house, building, wall, hoarding, gate, fence, pillar, post, gc.”" indecent

board, tree, or any other thing whatsoever so as to be visi- pictures, or printed

ble to a person being in or passing along any street, public '

highway or foot-path, and whoever affixes to, inscribes Or

stencils on any public latrine or urinal, or exhibits to public

view in the window of any house or shop, any picture Or

printed or written matter which is of indecent nature, shall,

on conviction, be punished with imprisonment of either des-

cription for a term which may extend to six months or wit

fine which may extend to five hundred rupees, or with both

such imprisonment and fine.

1. For the Statement of Objects and Reasons, see Government Gazette,
(Extraordinary), Punjab, 1941, pa‘éa 56 ; for Proceedings in Assembly, see Punjab
Legislative Assembly Debates, Volume XVII, pages 310-311. o ,

2. For the Statement of Objectsand Reasons, see Punjab Government Gazell
(Extraordinary), 1964, pages 935—937.



r—' ‘
INDECENT- [1941: py -
76 SUPPRESSIQNA?)I;ERTISEME NTS Ao n

rinted or written Matter ¢,
2) Whe:i‘;e; g:g,’l%isplayed n;) the manpe, proal'lb]i?'
o by sub-sction (1), a0y PerSon being in pos Xl :
ed by Sllf ﬂS] e land. building, structure orf;tggerglses to Whic]:
control.O dor wri’tten matter hz}s been a Déie- Who kHOw.
such plﬁntt‘:S the same to_be continued to be ISplay(.:ds l
ingly a ?VtVion be punished with imprisonment Which g
gnlzlte?cil récsix months or with fine which may extend to f;

i e
hundred rupees, or with both such imprisonment anq fing

ings agai ives or delivers to any other Person 4
frommpgle i such“'pigﬂf.gf Vgl;-%;/fl]sted or written matter mentioneq
s punishabl section 3 with the intent that the same, or §Ic1mclle one Olii g{ore
under section 3. thereof, should be affixed, inscribed, st.enCIbe , OF -‘ﬁi ; ited
as therein mentioned, shall, on cqnwct:m_m,h € punis te évjth
imprisonment of either description whic may :ﬁ end to
one year or with fine Wwhich may extend tod(}‘l'le ousand

rupees, or with both such imprisonment and fipe,

Somene, Seaisize, 5. Ifa District Magistrate, Sub-Divisional Magistrate
destroy paaace of or 11 Executive Magistrate of the first class] has reasm}
35?&?3&’3:“‘3?&35 to believe that any picture or printed or written m.atterlo
ndocent noF 3" an indecent nature which has been affixed, inscribed or
———— stencilled as mentioned in section 3, continues to be

exhibited to public view after the commencement of this

printed or written matter,
Police Officer ma :

amston viewof 6. Any police officer may arrest without warrant any
offence, {JﬁjrS?;l Whom he sha]] f ind committing any offence against
$ Act. ; & i |

Sa\'ing. . . ' ' e .
7. NOthlﬂg in this Act shall apply to any advertise-

Ment published by any municipal corporation of by any

lishas witilsm'au towg Or notified areg committee or pub-

L. Subsn — ‘ - . :
No. 75 of gy 0 for the  worg “Magistzate of the ~First Clase by, Punjab Ack. .

2. Susstituted for. t.h . iy §6°3 Wm £ o 4
"011 C : 5] \.Vords State .Gove rnment” b th Puﬂ.ab ROOfgam-
1565, M) (Adapiagrords FAWS on State and Conpurren oy ROOERISE



